FORMA
PUBLIC ANNOUNCEMENT

(Under Regulation 6 of the Insolvency and Bankruptcy Board of India
(Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF

SWAMINARAYAN DIAMONDS PRIVATE LIMITED

RELEVANT PARTICULARS
1. [Name of corporate debtor Swaminarayan Diamonds Private Limited
2. | Date of incorporation of corporate debtor|02/11/2012
3. |Authority under which corporate debtor |ROC- Mumbai
is incorporated / registered
4, |Corporate Identity No. / Limited Liability |U36997MH2012PTC237451
Identification No. of corporate debtor
5. |Address of the registered office and AwW2111, Bharat Diamond Bourse, Bandra Kurla

principal office (if any) of corporate Complex Bandra East, Mumbai- 400051,
debtor Maharashtra, India
6. |Insolvency commencement date in CIRP order pronounced on 11.09.2025
respect of corporate debtor Order received/communicated on 15.09.2025
7. |Estimated date of closure of insolvency |10.03.2026
resolution process (180 days from the date of CIRP order)

8. |Name and registration number of the ~ |Name -IP Megha Agrawal
insolvency professional acting as interim | Registration Number -

* |resolution professional IBBI/IPA-001/IPP01456/2018-19/12272
9. |Address and e-mail of the interim Address- 001, Shivranjini Apartments in Circle of
resolution professional, as regjstered Congress Nagar Garden, Congress Nagar,
with the Board Nagpur 440012 (M.S.)
Email: ip.meghaagrawal@gmail.com
10.|Address and e-mail to be used for Address- Plot No. 72, Anjaneya Niwas, opp. Dew and
correspondence with the interim Trinity Hospital, Hindustan Colony, Wardha Road
resolution professional Nagpur 440015 (M.S.)
Email: cirp.shdpl@gmail.com
11.[Last date for submission of claims 25.09.2025
12.|Classes of creditors, if any, under Not Applicable

clause (b) of sub-section (6A) of section
21, ascertained by the interim resolution
professional

13.|Names of Insolvency Professionals Not Applicable
identified to act as Authorised
Representative of creditors in a class
(Three names for each class)

14.|a) Relevant Forms and a) Weblink: https://ibbi.gov.in//en/home/download
b) Details of authorized representatives |b) Not Applicable

are available at:

Notice is hereby given that the National Company Law Tribunal has ordered the
commencement of a corporate insolvency resolution process of Swaminarayan Diamonds
Private Limited on an order dated 11.09.2025 (order received/communicated on
15.09.2025).

The creditors of Swaminarayan Diamonds Private Limited are hereby called upon to
submit their claims with proof on or before 25.09.2025 to the interim resolution
professional at the address mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.
Afinancial creditor belonging to a class, as listed against the entry No. 12, shall indicate its
choice of authorised representative from among the three insolvency professionals listed
against entry No.13 to act as authorised representative of the class in Form CA.- Not
applicable

Submission of false or misleading proofs of claim shall attract penalties.

SD/-
Date:16.09.2025 IP Megha Agrawal
Place: Nagpur Interim Resolution ProfessionakF

AFA valid upto 31 12.2025




30! THE FREE PRESSJOURNAL | mumbai, Tuesday, Septembar 16, 2025

X)) State Bank of India

HOME LOAN CENTRE GHATKOPAR {15426):- Ashok Sl Mils Compound,
1" Floor LBS Marg, Ghatkopar (West) Mumbal 400086
Tl No: (22:25009124 | 25009126 Mall 10: racpe.ghatkopar@sti.ca.n

POSSESSION NOTICE (Sea Rula B(1)] (For Inmovable Property)
‘Account No: 40302355874, 40808219722

Whsraas, The undersigned beingthe Authorized oficerof the Sate Bank of India
Security Interest Act, 2002 and in exercise of the powers :uv\lemd under section
13(12) read with rule 3 002 issued 3
Demand Notice dated 21.05.2025 calling upon Mrs. Ruchita Ramchandra Garav
repay the amount mentioned in the netice being sum of Ry 27.89.031/- (Rupees
Twenty Seven Lacs Eighty Kine Lacs Thirly One Oaly) as on 21.06.2025. with
interest, cost, chargas etc.. within 50 days from the date of receipt of the $3id notice,
The borrowes haing faed 19 129y the amount, notice is hﬂebyulmww borrowery/

guarantors and th public in ge an P of
the property described ol conened
section13(4) 11,09.2025.

...pm-.um and

charge of the State Bank of India for an amount sum of Rs. 27,89.031/- (Rupees
Twenty Seven Lacs Eighty Nine Lacs Thirty One Only) 25 on 21.06.2025. vith
further interest, costand incidental charges thereon.
Description of the Immovable Properly:

All That Part And Parcel 01 The Property Consisting O1:Property Address : Flat No.
904, 9th Floor,B Wing, Panvelkar Utsav Phase-2, Village Valivali, Gat Ne. 1, Hissa
No. 1,234 & Gat No. 2, Valivali Naka, Banvi Dam Road, Badlapur West, Talula
Ambemath, Dist. Thane 421503

Date : 11.002005 Authorized Officer,
Place : Mumbal State Bank of india

D

anpairas Kad g Lowe! Pa bal-4000
POSSESSION NOTICE (FOR IMMOVABLE PROPERTY)

(s per e 61 f e Securty et nlorcement Rules, 2002)

Tha undersigned being the Autharized Officer of the Tata Capital Ltd., {herenafier
MNH TCL-

28 TCFSL-

Triunal, Mumbal vice schome of anangement agreed betren Tats Captal Financial Sendces
Limied (TCFSL) as Transferors and Tata Capital Limaed (TCL') a8 Transleree under the
peovisians of Sechons 230 10 232 tw Section 66 and ovisions of the Companses
ummuﬂmim

ark. Garpekao Kadom My, Lower Pared, Munbal 400 01, under the Secunizaten and

powars conlermed under section 13(2)
Rudes, 2002,

&9 of the Socuriy

Form No.INC-19 t
NOTICE
[Pursuant o Rule 22(1) of the Companies (incorporation) Rules, 2014]
1. Nolce s of cause (i) of sub-seclion

uum:mp.mmma in appicaton has been made by Quest Training
and Educational Foundaton to the Regisirar of Companies Mumbai for revocaton
of Ihe icence issued 1o it us 25 of the Companies Act1856 (Now section 8 of
the Comganies Ad, 2013). After the cancellation of icense, the company wil ba
equied 1o a¢d the word "Privale Limited" o % name in place of ‘Foundalon’.
mpﬂwlnﬁhﬂldmwwlm“w
. To promole, educale, creale awareness and provide guidance and assstance
in varied fiold of science, lechnology and engineerng, encrgy efficiency,
canservaton of envitonmenl, green buiting, siar lsbeing, cimate change,
pmmmmuuhmmqummbnenwmtmu

To educale, gude snd assis! persons, uwmms. insktutions, businesses,
unils, assocatons, in gettng quaitylenvionmentiene gy management syslem.
A copy of Ihe dral Memorandum of Assocation | Arices of Associston o he
proposed Company may be seen at E-103, Marathon Cosmos, LB.S. Road,
Mulund (West). Behind Nimal Liestyle, Nr Ashok Industral Eslale, Mumbal
400080, Maharashira India.

Netice is hereby given that any person, firm, company, corporation of body
corporale, objecting 1o Ihis appication may communicale such objecton (o e
Regstrar of Companias Mumbal wilkin Wiy Geys o Ihe cale of publcaton of
ihis nolce, by a leller addressed ko Ihe Regisirar at 100, Everest, Marne Drive,
Nelaj Subhash Chandsa Bose Rd, Dhus wadi, Churchgale, Murnbel 400002,
Maharashira @ copy of which shal be forwarded ko in e Appiicant ot E-103,
Marathen Cosmos, L8 §. Rosd, Mulund (West), Behing Nirmal Litestyle, Nr Ashok
Ingustrial Estate, Mymbal 400080, Maharashhra Inda

(Caled Bus 16" day of Seplember, 2025
Fot QUEST TRAINING AND EDUCATIONAL FOUNCATION
SYAMALA SUBRAMANIAM
Director | DiN: 06361433
Near Vashi Radway Station, Vashi, Nevi Mwbe-doﬂlm
R.P No. 227 OF 2018
BANK OF MAHARASHTRA B CERTIFICATE HOLDER
's
MR. MOHAN PYARELAL SHARMA & ORS. CERTIFICATE DEBTOR

NOTICE FOR SETTLING THE SALE PROCLAMATION
(CD 1) MOHAN PYARELAL BHARIIA IH No ?021‘! Sonam Sagar Chs,
Phase-

2

-

MUMBAI DEBTS RECOVERY TRIBUNAL NO- 3
Y OF FINANCE, T OF INDIA,
Sactor 30A, Next To Raghulesia M

OMKARA

Wl
OMKARA ASSETS RECONSTRUCTION PRIVATE LIMITED
Corparate Office: Kohinoor Square, 47th Floor, N. C. Kelkar Marg, R. G.
(Gadkari Chowk, Dadar (West), Mumbai - 400028 , Board: +91 22 63231111
TRANSFER OF STRESSED LOAN EXPOSURE

Omkara Assels Reconstruction Private Limited (OARPL) invites
Enpressm of Interest from ARCs under the exiant RBI Guidalines for

o dm 3n gk """'"
Conerol Benk of indea.

Whereas,
The undersigned being the authorized officer of the Central Bank of Inda, a body
(Acquisition

mm)mmnmmmmamnnmm Nariman Point,
momnmmmamuulmm

www,freepressjournalin

[See Rale - B (1)]
|PDS8ES!IIIII NOTICE

under the Banking Companies and Transfer of

exposure of 1

of Rs. 272.65 Crore. The sale on "As is Where is and as is Whatis
basis” andwithoutrecourse basis andon 100% cash basls.
Eligible prospective ARCs are requested lo submit their willingness lo
pmnpabenmapmpuseﬂtrarmmw:ubm\mmeﬂoiahngmh
Non-Disclosure Agreement o the undersigned latest on or before
September17,2025by 6:00 p.m.
Please note that Omkara ARG reserves the right not to go ahead with the

transaction or modify any date or any terms & conditions atany
stage, without assigning any reason by uploading the comigendum. The
acit etd periniiat o e,

Formore details, please visit: www.omkaraarc.com
In case of any querylclarification, you may contactto:

Mr.Piyush Jain | Email: piyush jain@ombkaraarc.com

(T FOR T I @ (A Govt. of India Undertaking)
v s v Honours Your Trust

Uco Bask, Cncmbu- Caloney Branch, Shop:11-13 SdiGwml

Mumbai: 400074, E-mail:chambuiucobe:

POSSESSIDN NOTICE (For Immovatle Assel) [Rule- i|hlib‘vrﬂﬂu L
Ref: ucwcum!cmmzs—zel 12.09.2025
Wnereas, T being the Authorized Officer of the UCO BANK
under the Sewlmsalmn and Reconstruction of Financial Assets and

of powers
conlerred under Section 13 (12) read wit Rule 3 of the Securiy Interest
(Enforcement) Rules, 2002 issued a Demand Notice dated 11.06.2025 undar
Secﬂm 13 (21 Mwumwlﬂw el the borrowers Mr.Sanit Mahadeo

e amount mentoned

e i o boing R, zz,-:.w 00 (Rupees Twenty Two Lac Ninety
Throe Thousand Eight Hundred Seven rupee only) as on 10.06.2025
(inclusive of interast chargad upto 30,03,2025} with further interest al the

Date: 16.09.2025 Sd-
Place: Mumbal Authorised Officer
Place o

Security Interest

Inerest Act, 2002
13(12) read with rule 3 of the Security Interest (Enforcement) Rules, 2002 ssued 3

Khairnar (Borrower) and Me. Dingsh Vishau Patil (Guaranter), to repay the

Two Thousand Five Hundred Sixty Niae Only) + Interest and Charges thereon

taken posséssion of the property described powers
conferred on hinyher under Secion 13{4) of the said Act read with Rule 8 of the

The borrower In particutyr and the public in general is hereby cautioned nal 1o
deal with the propesty and any deakings with the property will bé sublect fo the
mwammmumwmmuurwmﬂm
mmmwmwmuuﬂmwwm

of Financial Assets and Security
and in exercise of mlmuwwmu(zaw

o 21/06/2025 caling upon the Bortower- Mr. Sachin Prakash

1 the notice being . 7,32.569.00 (Rs. Seven Lakhs Thirty

{Enforcement) Ruie 2002 on s 12th Sepl. 2025

margin Space

Date: 12.09.20
Place: Nasik

purchasers. are
shares, rights,

“Premises”.

‘The Bormrower

the SARFAESIAct.
Descriplion of the Immavable Propecly

ANl that piece and parcel of the property, Flat No. 5-8, admessuring area 47.02
Sq.Mrs. (Buit-up) of "Stri Samarth Residency
No. 12572, Shivajinagar, Stuated at Village Gangapur, Tal & Dist. Nasik, Qwned by
Mr. Sachin Prakash Khaimar, which is bounded as under:
East: Side Margin Space, Wesl: Flat No. 5-A, South: Flat No. &, Norlh: Side

=
| PUBLIC NOTICE |

NOTICE is hereby given thal, we on behall of our clenl, being the prospective

litle and/or interest in his immovable property mare particularly
descrved in the Schedule hereunder writien and hereinatter referred o as te

ction (8) of Section 13 of

Apartment’, Piot No. 11 of Survey

Se/- Authorised Officer
(Central Bank of India

25

investigating the tite ol BHAVESH DIPAK SHAH, in respect of his

bequest, chargs,
tenancy, Keense,

mumwnam:umm
u-mmehmmma Mlllhmbymyulnh

finangial institutions
Nﬂeﬂ!.h‘ll‘ﬂ claim or demand against

assignment,
leass, sub-leass, lenancy, sub-
trust, inherfiance,

gift, exchange, encumbrance,
Mm:«n-wnm mortgage, ien, transter,

amount menioned in e fobcs within 60 days fom nolce.

1ol e AcL
toredsem tha secured assels

The borrowess, b faled 10 repay e amount, folict is hereby Gven 19 T Lamowers. in
parscular and the pubic, n general, 1 e underigoad has Laken Possension of P poperty

134) of e 53 A
read withrule 90/ the said Rules.
The borowes, i paricusas anc 8 Fublc in ganaral, are hareby caukonsd et 10 Gadl wih e

changis, cous €.
from aate of demand nogie.

Toan Warme of Gbiigori oW Ligal Amourt8Dataol | Datedl
Account No. | Heifs)L Possession
TCFLAGSNT |1, Posja Enterprives - Thiough e|Re. S8.13007F Rupeas| 11t
000011625 |Proprietor Nitin Rajhumar Adwanl . Nitin|  Minely EghiLah  |September

$06 [Rofkumar Adwanl, 3, Diya Nitin Adwani il {Seventy Thiee Thousand| 2025

address at: House to 1883, Shop
No 0, Near Sakshi Ganesh Temple,
Bhadrakal, Nashk - 422001, nmmu 6,

and Seven Ondy) in Loan
Account No.
TCFLADS0100001
1625986 as on
28

(CD 2) MRS SEEMA Rldhl Office.
Na T04/a, Groma House, Plat No 14, Soc No 19, Vash Apmc Market, Vashi,
Navi Mumbal

(D 3) MR SANJAY AJAY SAWANT FLAT NO 702/D/8, RITU EAST CHS,
PATILIPADA GB RQAD THANE

contractual rato on the aloresaxd amount togather with incidentsl expenses,
o changes ok e 2

andlamvunl-:h

i under sub-secton (4)
MMW!J#WW“MWR&B#NWUM‘N

hhulbfpwulb)\l\v ‘bonowers! morigagor’
mrdwn-mwudhuur.nmmmo!

Fll!lmﬂﬂurw oA
No.22 of 2015 10| / Financial Institut ol Rs

2002 on this 12th of September of the year 2025.
mlmmﬂwﬂwmhwsmm

mlmmmhmmw

of any Court,

otherwise whatsoeverin, toor|
the

upon the

1thereol are hereby samein

raised, o
Journal Marg,
nareshie:

undersigned at Office No. 601, ,6tn Floor, Raheja Cente, 214, Free Press

javyaaniegal in within 14

Nariman Point, Mumbal - 400 021 and/or email;
(fourteen] from the date hereot, after which,

3456,129.00 (Rupecs, Thirly Four Lakhs Ninaty Six Two
Hundred Twenty Nine Only) along with interest and cast, and

Wheroas you the COs have not paid the amount and the undersigned fas

Therafore, you are heseby informed that the 11.11.2025 has been fuxed for
unawmq ug the proclamation of sale and selting the terms thoreaf. You aro

subject 1o the charge of UCO Bank, cmmcaomsunchrwmmm

of Rs. 22.93,807.00 {Rupees Twenty Two Lac Ninty Three Thousand Eight

Hundred s--.,n rupee onM as on 10.06.2025 (inclusive of interest
02.2025) phe

payment..

and o bring lo 1ho notco of tho undarsignad any encumbrances. charges,
clains of

SCNEDULE OF IMMOVAHLEMOVABLE PROPERTY
Al That Pioce And Parcel Of The Flat No, 402, 4ih Floar, Plot No.9, Sector No.
31732, "smeuteshwar Apantment” Admeasuring 32.014 Sq, My, Consisting Of

4700053 bers. a5 per
of P Nashic

ary umbai:- C Building,
4th Floor, Adi Marzban Path, Bailard Estate, Mumbal - 400001
Emall - cb2360@eanarabank.com
POSSESSION NOTICE
(For Immovable Preperty [ Appendix IV] [Rule-8 (1)}
Whereas, The undzrsigned being the Authorised Officer of the Canara Bank under
Ihe Securitsation and Reconstruction of Financial Assels and Enforcement of
(Act), 2002 Section 13
(12) re3d with rule 3 of the Security Interest (Enforcement) Rules, 2002, issued 3
Damand Mobice dated 01.08.2023 and calkng upon the Borrower/Morigagor/
Guarantor Mr, Brijesh Chandrabhan Saruj ta repay the amount mentioned in the
notice, being R.34.90.379 (Rupees Thirty Four Lakh Ninely Thousand Three
Hundred with [ from the
date of receipt the said nctice.
The Borrower/Morigagor/Guarantor having faled lo repay the amount. notice is.
and the public in g
ion of the prope

nesein below

in hon 13(4) of sai
Rule B& 8 of the said Rukes, 2002 on this 151h of September oftha year 2025.
‘The Borrawet in particular and the public in genaral are hereby cautianed not to deal

Mool Corporaton, Hadtsk
West 8 Meters kayout Road, By Nortft A PlotNo. 02, By Soute A Servey Ne. 412(7)
Date. 16.69.2025 Piace: Mashi, Maharasblra _ Sd-_ Authacised Officer, For Tata Capital Lid.
e =
_—

s attention Is invited 10 sub-saction (8) of Secion 13 in respact
of time avalabla 1o redeam th securod assets.

DESCRIPTION OF IMMOVABLE PROPERTY
umnmmmnlmmmmnmmgm Floor, Wing -8, Buikiing
KnownAs mplox”

claim or demand, ifany,

ALL THAT shares, rights, titie and/or interest in respect of 5 (five) fully paid-up Shares
having a face value of Rs.50- mmm)mmuwmmel
Rs.250/- (Rupees Two
w:mmm):mwnwmumun 09 dated 20th December, \gﬁg
issued by the "Azad Nagar Jeevan Sandhya

waived
THE SCHEDULE HEREINABOVE REFERRED TO:
(Description of the Premises?)

04110
Cu-opulmrhumSncmy

Npiww:allm Co- operativ Socities Act, 1960

About 595 5q.il Carpet area,

No 4566/89
Commercial Premises bearing Shop No.G003 admeasuring B75 sq.IL carpet area
{ie. 62.70 sqmiss. wmlmu&mmelmlmo‘wm
kngwn as “Bharat Ark” of Azad Nagar Jeevan

& Housing Society
1 {one) Gar Parking inthe Basament o the

within the limits. Budlapur
North-WingC,South-WingA | Shashwat Park 2, East -Deepol Park Road,

T Rooms, Buiing Consicled On Land Sauiled Al Che Belepu. I
L ane, Sy.- Eastplot
R T L] “"meum = 10 Nofth: Pth."sou‘B‘l 15Mirs Wide Road.
1, m

T mew‘ P o Given under my hand and the seal of the Tribunal on 11.09.2025

8 80wt Sd-
-«wduumnus‘mmumaa, (Dot

f Recovery Officer-I
Debts Recovary Tribunald

3rd Floor, Telephone Bhavan, Colaba, Near Strand Cinema,
Mumbai-400005
ORIGINAL APPLICATION NO. 717 of 2024

fsh.
IDBI Bank - Appll:an!
Vs
Mr. Sayajirao S. Kore
No. 717 0l 2024

..Respondent
Hon'tle Presiding Officer on.

0310/2024.

Whoteas this, Honbla Tribunal is plessed 10 ssue Summons on tha said
application under Section 18 (4) of 6 Act, (OA) fled against you fof recovery of
debts of Rs. 28,41,337.81/- (Rupees Twenty Eight Lakh Forty One
Thousand Three Hundred Thirty Seven and Eighty One Palse only).

Whereas ihe service of summons coukd not be afected in ordinary manner
and whereas Whe application for substitutad senice has been allawsd by tis
Hm‘hTﬂmmil

In accordance with sub-section [4) of secton 19 of the Act, you. the

delendants are direcled a3 under: -

i, To show cause within ity days. of the servica of summons as 1o why reliof
mr«mhmugmw

it. To disclose particulars of properties or assels other than properties and
assets specified by the :.pgkam under serial number 3A of the orignal
applcaton.

6. You ora restrained from dealing with or drsposing of secured assets or such

IN THE MUMBAI DEBTS RECOVERY TRIBUNAL - Il

Sdi-

'NQTICE is haruby Even 1o the public at large that my client Le. SHRI JAYANT VITHAL
in respect of Premises bearing

an
Flat No. 203, located on the 27 Floor of the
of *Priya Mohana Cooperative

HSG / 3545 0f

Date: 12.09.2025 ‘Authorised Officer
Place: Badlapur Uco Bank
———————————

Dated this 16th

o835 and €38 (part)
Andheri (West), Mumbsai - 400 053 in 1 registraton distictof

(Partaer)
Advocates and Solicitors

a5 "Bharal Ark", which buildng is constructed on bearing C.TS.
of Vilaga Ambival, lying and being al Veera Desal Road,
For Ws. Avyean Legal

Sd/-

Maresh H. Chheca

day of September, 2025

No. 1054, 0. C. Das Marg.

use One Surtace Car Pe
*(he sai

o/ PUBLIC NOTICE
oty Limited" (Registration No. BOM
et on o ) muxeomm': 'Nokca is heroby given that we are investigaling the it of SABURIPROPERTIES PRIVATE
Mknd s h-nn.;ﬂgouow. i 0| | LMITED, having C160721 80
ce Bearing No. i o P
-ﬂNhPmMSiwwm-mmﬁuelmmuwmumw cach s PR 3‘“’5"::“:““ ,offLinking Road,

bearing Distinctive Nos. 121 10 125 (both inclusive) in the Snare
Certificate No. 25 (hereinafter referied 1o a3 “the said Shores"). The said New
Fremises has been allotted to MR, JAYANT VITHAL GHATNEKAR. with the
confirmation of the said Society Le. “Priya Mohana Co-operative Housing Society
Limitcd”. by the Developérs e, M/S. BUILTRON DEVELOPERS vide Permancnt
Altemate Accommodation Agreement daled 12° June 2024, rea of cost on
ownership bases a8 and by wiy of Permanent

more

particulary descrbed in the Schadule hereunder writlen (hereinafler
relerrudio as the “Property”).
Mnmmwmmmumsmumrm

banking

his Oid Premises bearing Flat No. C - 29, kocated on the 1° Fioor of the Buikding
&5 “Ambaji Apartmeni” of “Priys Mohana Co-gperative Housing Society
LimAog: £tustod at 0t o, 1054, D.C. Dos Marg, Mukund (Wost), Mumo - 400
08D (hereinafter for the sake of brevty referred 10 a5 “the said Oid Premises™)
|mm=wmmu&uﬂmvm1v\ennr¢»mm and The said Ok
referred 19 a3 “the said Premises’). The avaiable
cu:umem "Iy respoct of the saia Pramises I3 o Permancnt Altermate
Accommodation Agreement dated 12" june 2024, executed e
Cevelopers Le. M/S. BUILTRON DEVELOPERS, the sald Saciety Le. Priyn
Cooperative Housing Sotiety Limited and MR. JAYANT VITHAL GHATNEKAR. In
Papers. fDeens/

Mm daims,
ﬁmuwmmwwwm sale, transter, share, morigage. phedge,
charge, lease, lien, license, assignment, lenancy, git, exchange, encumbrance, lamiy
arrangementsettiement, bequest, succession, maintenance, easemant, tnist,
possession, lamdy aangement/setisment, mwmof:nrmm!nwmcﬁ

parinership,

incorporated or nol. mwmmmmf
‘objections, demands of fighs or inlerest in respect of the said

s pndans, resarvaton, .

option,

proemption of any

kabiity of any

o nature rslare hereby required 1o

address at

Docurnents ir respectof

the gifigent search the same nre not traceable. My client is also not having the

8015, mpw-wsm ), 24th Road, Off Linkng Road, Kiar [West), Mumbal - 400052

will bs subject o

Canara Iui.AsllI nmﬂn Mmumll Branch for an amaunt of Rs.34,90,379

{Rupees Thily Four Lakh Kinety Thousand Throe Hundred Seventy Nine Only)

20 interast thereon,

The barrower's attsntions of sub-section (8) of Sact

the Act, i respact of the lme available, ko redeem Ihe Secured assats.
Description of Immavable Praperty

Flat No. 404, 41 Floor, Adm. 710 sq. fis. (Buikt up area) in the building known as

"REVANSH GALAXY", situated at Plol Ne. 14, Sector R-3 of Village Vadghar, Near

Kalbhairav Mandis, Hode Pushpak, Taluka Panvel, Dist. Raigad 410206 in the name

of Mr. Brijesh Chandrabban Sarof.Boundaries of the progery : North : Plot No. 13,

South: Road, East: Open Plot, West: Road i

Place : Panvel Authorised Officer
Dale :15.09.2025 CANARA BANK
Eopttrr O ——C T
(© kotalc|KOTAK MAHINDRA BANK LIMITED
Flegiatared oiice: 27BKC, G 27, 6 8 ock, Hancra Kura Compiax, Bandre (E), Mumbs - 400051, MK

‘Regioral Office :- Adamas Piaza 2* Fir. 186/ 1&83[“ ldmyw Km:illknm"g
Hare Krshra Santacurz (€], Mumba:4

di 13yt

wmmmmmmdmunmmwmmk

other assets and
appleaton, pending haaring and disposal of the applicalin for atachment
ol propertias,
. You mau ol transter 1 by way of sal, lease or othenvise, except in the

/A
in ms-mm‘ []

respoctof Banl/ﬁl\al\(wl

witin 21

suchclaim,ilany,
such caim's willnt

/ Deeds, Y, Lithe, interest,
duwsumum Against ot In respect of the taid Premises of any parl

ordina of hi
s uoah:d oncbr n:hcr assets and pmpenm :mcfw wdnduud under

Tribunal;

nuummmnunlmmwwwmmﬂwmw
such sale s in the account maintained with the bark of
secunty

f furnished to
the appicant and to appear bofore Registrar on 08.12.2025 at 11:00 AM.
absence.

Givenunder my hand and the seal of this Tribunal on this Date: 30/08/2025
Sdi-

istrar,

ndent: Mumbal Debts Recovery Tribunal - il

Mr. Sayz]luo 8, Kore, 002. Shree Saket CHS Lid, Kharigaon Parsik Road,
Kiy i, Kalw (W), Thane 400606

PUBLIC ANHOUNGEMENT
Insolvency 3 uptey Soard of ngle
Fson mumnm

Raguistion 8! 0
(insalvency Resol irson brocets tr Corgoraie

wiin T measing of Adt, 1949 having 15|
Wh-zﬂmczmmmmhmm.mm 00
mmwm-rrmmmamnmm Koivery Viiaga Kunchi
Kurve Nagar, whder

dwmw;mamqmwm 2002 [SARFAES! Act) and
i axercse of he powers corferrad under sections 13(2) #nd 13 (12) read wih R 8(1) of
e Secury ndrest (Evorcamer] Aues, 2002 wxwad # Derand Nalca caed 25° of Juns,
202501, Me 2 Me Shikaka

iiad o by wayofsle. cxhange, e lease, sublease,
v and Yoo, gt o v tonancy, oecupsncy. assigament
succession, git, hen,

SCHEDULE HEREINABOVE REFERRED TO:
[Descriptin ofthe Property]

Lawor
any other authorty, conlracs, 3 ‘Bevelopment fny's o otherwso of
WIASOHVEr NSLUMS a0 wwy required 10 Make the S3me known 10 me in wiiting

Al
 Area within tha village kimits of Khairang and within the limits ol Navi Mumbai Muniapal
Corporation, takika and Registration sub-District Thane District and Registration District

known as PlotNo. A-T72 in the Trans Thana Creek industrial

14 (Fourteen)
dmlmu-rdﬂ-ﬂ'buﬂlﬂlmhﬂed lumgmhmlmnamm

here exists no such claims or demands in respect of and then

the claims. of Gemands if any, of such pérson/s shall B¢ treated as waived and
abundoned 1o all intents and purposes and the tlie of the said Premises shall be
fresumed as clear,

Mumbal, Dated this 16” day of September 2025.

Form No. 3
[See Regulation-13 (1)(a}]

DEBTS RECOVERY TRIBUNAL MUMBAI (DRT 1)
2nd Floor, Colaba, Telephane Bhavan, Colaba Market, Mumbai-400 005
(5th Floor, Suindia House, Ballard, Mumbai-400001)

Mwsn-ilwnmn
4017402, Sainath House. B?S Cross Road
Mumbai -

300 060

Case No.: OA/456/2023
‘Summans under sub-section (4) of section 19 of the Act, read with sub-rule
(2) of rule 5 of the Debt Recovery Tribunal (Procedure) Rules, 1983.

IDBI BANK Exh. No.: 18
S

Increshchandra Mishra (Co-Borows:] bath hiving accress at: D1, Gok Smaspan I,

msuwmmmnmswnmmwhmum?m-

2025 L. Ra. 53,58,205.54- (Rupses Fity Thio Lakts Saty Nine Thousand Tao Hundred

i & Paia iy Four Ory) b Lown it o HFORTAGH & R, 788 B8 Pupoes
Exgh & Paisa Eighty Eght Ory] ke Loan

Account No. HFJB8BJ4ES,
13.08.2025 1 s acual reakzation (outstandeg
pubicaion of the 530 Demand Notica. The axrementoned BoroweCo

ok 1o epoy he amout, noica s ereby gan 1a b Brrower Go Bovwer a0 e putic
i geseral Tat 1he has takan Eymbaiic

\:\\!d

Vv
PRASAD TV NAMBIAR

(1) (1)PRASAD TV NAMBIAR
FLAT NO, 103, KARAN CHS, PLOT NO. 10, SECTOR 7 MUMBAI
RASHTRA-0070
(2) MRS SUNITHAPRASAD NAMBIAR
103, KARAN CHS. PLOT NO. 10, SECTOR 7. AIROLL, NAVI

At re with Fde anfhs 12% Dey
Tha Barowed Ca Botoner macticnsd Mavarabovs n putclas nd e ubic  garer s

ngs wih the property wil be subject
1ot charga of the KOTAK MAHINDFA BANK UINTED, hamig branch adtrass at 2* Fioor,
Acamas Piazs, 166/15, CST Rosd, Kobvery Vilage Kunehi Kurve Nogar, Kaina Sactacruz (E)
htn £0003 t an Loun Acsct Ko FOBADAT2 & HEGBEOMED s R, 4.6, 588,
[Rupaes Firy Four Lakhs Saverdy Stx Thousand Nine Hundied Noaty Eght & Pasa Forly
Yoo Osiy] 88 o0 17 June 2025 Lo, Rn. $3,69,205 54/- (Fupens Féty Trues Laths Siaty Nina.
Thousand Twa Huncred Nine & Pasa Fity Four Ovly] or Loan Account Na. HFOES432 &
in. 1,07.788 8- (Rupoes One Lakhe Soven Thousad & Pasa

FLAT NO.
MUMBAL,
ON
WHEREAS, DAJ456/2023 was listed before Hon'ble Presiding
Oficer/Registrar on 090772025,
WHERE!SW&BHMWTHDIM:IMMWM natice on the
sad Application under section. |9¢4:dwmlm)mwmmm
recovery of dabts of Rs. 3016995.77/ (applicalion along with coples of
doamlmwnnedL
wilh sub-section (4) of secton 19 of the Act, you. the
mwndtodudlnndur
() toshow cause astowhy
prayed for should not be granted:

(37 WA il i /e T/ o=
ht Acplcatic

() hmmmdmuswcmmwmm
assels specified by tha apphcant under serial number 3A of tha original
appécation;

Onorlowards o

Onortowards the
Onorlowards the

. Notice is hereby

On or towards the South by 30 metres road,

Dated this 16th day of Seplember 2025,

N e P T ]

_—
Advertisement giving notice about registration under Part | of

[Pummuudm:mmdmmmusm,mnunmmum

North by MIDG Land,

EastbyATT. a0
Westby PlotNo. A-TT1.

For Mis. Soloman & Co., Advocates & Snl:hm
Managm?m

8018, I.no(mhwlﬂldql 241h Road,
OﬁLMRdem{Wm] Mumibai - 400 052|

FORM NO. URC-2
Chapter XXI of the Act

wﬁ[mmmihﬂuiﬂlllmu.
of the

Companies,
LLPmay be

cm:inm.em 2n application is proposed 10 be mace alter fifteen days.
hereof but before the expiry of thirty days hereinafier 1o the Registrar of
Mahaunge

of sub-section (2) of

MWI!IWM Developers LLR &
anies Act 2013, a5 2.

company mited by shares.

0 hmmwmnumumrmmmmLMmmm
Act, 2013,

Limited L

acquire.
improve,

() To carry on the busiess as buiders, developers, experls, aovisers,
surveyors. planners, fumishers, desigers in real esiale and for that purpose

Chapler

hold, mortgage, take on lease, exchange or otherwise acquire,
mdmnpwmmﬂ,mmwrvnmwmﬂ

Juated s

Wotice. s horoty gven thal (e Navonal Company Law Trénal has ordered the

Em-mnomummramnrmms mw-lnw-mnwm
charges thereon al the cortractus! rales upon the o compound inferest and subsTiute
intevest, inciental, cosis end charges ekc, dus from 13.08.2025 1 the Gale of 1l repayment
and / o resizaton.

Private Limited on an order dated 11.09.2028 (oot

15.00.20291
The creditors of Diamands Private Limited sre hersby cabed upon fo
submt theke cleia wih prout o of belore 28383028 10 the ntarim resobution

other 3Act the ariginal
alof the attachment
of properties; superiniending the same.
() you shall not tranler by way of sale, lease or othenwise, excepl in he
o aucinary course of his business any of ina assels over Which security 3. A copy of the dralt memorandum and arficl

of the Tribunal;
mmuuwwammmmmmmwnhu

Notica is hereby given that any per

The Borrowens Abierdicn s invied o the Provisions of Sub Secton (8] of Sec 130l the Ad, in liother secured assels of other assels and ,mnnw communicate their objection in writing
mumu\u»m:’;‘numm o = e = nums! nd Ceatre (CAC), t Corporaly
DESCRIPTION OF THE IMMCVABLE PRCPES T Y| bl Dankor nold wrmmmamm
A8 That piece & Pacesl Of Flat o, 1802, 18° Foor, T Wi, In Tha Proyect Known As. Versatie mfﬁﬁg;’rwm'm“mmmmu“; You fi copy !
ey, Vitage N, Wit The Limis o The Nia Giam Parchapat, Tauia Katyen, Dt | | 2550, 2 o mpsleel . the applicant and to appear betare Registrar on 06/11/2025 at 12:15 P.M, e e
Thans, Dot (Easf) Thans- 421204” Area Admasssring Abcut 55.76 55, hxll'.m b o g inyour 3 egisiered
Date: 12052028 80/ Gl sealof th 2300712025, Dated tys
Place: Mumbal [usmn-dolwl Pala: 28002025 Lo
(Mes. Shweta Kamath - Associate Vice Presidant - Legal) 5 m’mmwwuwmu Signature of the Officer Authorised w-mn:umuu.
BarkLid AFAvalid up to - 31.12.2028 + Strike oul whichever is nol applicable. Mumbai D lurm ]
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ICICI Prudential Asset Menagement Company Limited
Corporate Identity Number: US99990DL1993PLC0O54135

Registered Office: 12® Floor, Naroin Manzil, 23, Barakhamba Road, New Delhi - 110 001
Corporate Office: ICIC! Prudentia! Mutual Fund Tower, Vakolg, Santocruz East,
Mumbai - 400 055; Tel: +91 22 6647 0200/2652 5000 Fux +91 22 6666 6582/83,
Website: wwwicicipruame.com, Email id: enquiry@icicipruome.com
Central Service Office; 2 Fioor. Biock B-2, Nirlen Knowledge Pork, Western Express
Highway, Goregoon (E), Mumbai - 400 063. Tel: 022 2685 2000 Fox: 022 2686 8313

| Notice to the Investors/Unit holders of ICICI Prudential Banking and PSU Debt
*| Fund, ICICI Prudential Corperate Bond Fund and ICICI Prudential Credit Risk Fund
(the Schemes)

Notice is hereby given that ICICI Prudential Trust Limited, Trustee to ICICI Prudential
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Mutua! Fund has oppraved the following distribution under Income Di
capital withdrawal cption (ICCW option) of the Schemes, subject to ovailability of E
| distributable surplus on the record date Le. on September 18, 2025%:

Quantum of IDCW
(% per unit) (Face value
of T 10/- each)*
ICICI Prudential Banking and PSU Debt Fund
Quarterly IDCW ‘
Direct Plan - Quarterly IDCW \
ICICI Prudential Corporate Band Fund

Name of the Schemes/Plans
September 12, 2025
(2 Per unit)

110218
13,0261

00959 |
1227 |
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date under the IDCW option of the Schemes.
Subject to deduction of opplicable statutory levy, if any
or the immediately following Business Day, if that doy is a Non -
The distribution with respect to IDCW will be done te all the unit holders/beneficial |
owners whose names oppeor in the register of unit holders/Statement of beneficial |}
owners maintained by the Depositories, as opplicable under the IDCW option of the
Schemes, ot the close of business hours on the record dote.
It should be noted that pursuant to payment of IDCW, the NAV of
the IDCW option of the Schemes would fall to the extent of payout
and statutory levy (if applicable).
it For ICICI Prudential Asset Management Company Limited
Sd/-
Authorised Signatory

Business Day.

Place: Mumbai
Date : September 15, 2025
No. 013092025
To know more, call 1800 222 999/1800 200 6666 or visit wwwiicicipruame.com
Investors ore requested to periodically review and update thelr KYC details olong with
their mobile number ond email id.

Tolncrease owareness about Mutual Funds, we regularly conduct Investor Awareness
Progroms ocross the country. To know maore obout it, please visit hitpsfwwwiicicipruome.com
of visit AMFI's website hitps:wwwomfiindia.com
" Mutunl Fund investments are subject to market risks,
read all scherne reloted documents curefully
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